Ky \«‘él b / @"“

HF T YN UF I

AH-HIE

B S S G

B S — i
gead I ¥ 90 % o § et o 9 fieest s el

X TR @ gE
-
R 15 % wdM wem
fram 16 % s s
HEA & W91 9T TY T &0 U
T
. R eftarn it (7o 1) f, 2000

™ 4G 00




& wftamn wificer (fo 2) Rm, 2000

& sitarn s o (arfistiz) R, 2000

& eRarn iR swavm (aifsle) &, 2000
f aftamn wifea (adieiz) Re, 2000

R Gor wTgiRE O3 T T
(sftamn Figle wos onRwm) R, 2000

. 7 eftaon e de oow (alisle) W, 2000
8. & si¥yw ©y (gRopn aiEie) fa, 2000

S oA W N

Lo |

(8)14
®)16

- (8)18

(8)20
821

(8)23
(8)25
(8)28




WWW@W”I .

N
e, 16 7, 2000 ,,\,«—f/

ﬁwwaﬁ’r%ﬁ,m&mww forurt W, e aﬂéﬁnr-;irma:
6.30 & ¢ | @W%W}%maﬁ!

. N B G T
At WP : FFEE A A NS g SO | ,
| - Setting up of 133 K.V. Sub-station at Ellenabad  *
*1, Shri Bhagi Ram : Will the Chief Minister be pleased to state—

{a} the date ont which'the foundation stone of settmg up 133KV Sub—'
staucm was laid down at E]lenabad and ;

(b) the time by which the afomsaid Sub-smmm i i
fimctoning 7 :

Wwﬁ(ﬁﬁaﬁmt%}

(m) 132 Hodlo T9E% URTEE %ﬁ anwﬁtﬁr i 23] .‘
A

(@) ﬁﬁumﬁmﬁ%wwmﬁm?ﬁﬁéﬁ@m%
© i e ¥ 18-24 Y o o A B | o sen B ol ¥ Re g &
% oy o & A g o 45 WA ¥ o A s '

off wRlY a9+ SreTe wEed, T U o B aa 3 o weem o el =g
TR TEl 4 i we g 1991 ¥ TR v ) v aw ¥ o o ow v R el
TEi g5 & SO TSRO ¥ P g w6 T A 6 o 6% 915 132 Fodle ¥ ymduw
e got we-Rem R W ag Ear o ¥ 7 orw o ¥ & o 9ot o me-gem Y

-+ qrarefiEn T v o weedr @ ¥ g & w0 f oot o v ¥ 7

- T 21-1-01 St e amumiwr §Y & gerl % e § vl 9w ¥ ol wen

. am gl %%mﬁrwﬁméﬁﬁgﬂm%ﬁﬁwmmmﬁn B G B
ey ST § BT

o wdr Tl e oree e, ﬁ,ﬁwwﬁaﬁwvﬁﬁaﬂwﬁr
66 Fodte ¥ TR B AR v 1 & o 7w e 3 wivew & R @ aw
g | ¥ ge b A SR R o Y ot S @ g e ¢




832 s R e _ 116 =7, 2000

‘ aﬂﬂﬁw,m&tm;m.mﬁﬁmwﬁwﬁwmﬁﬂ%
gt seeertt 3 ol @ g vl F, o T SR | et e ¥ g e R oy
et At s e <t B Pty & Re e 3 wat mer ¥ Rioed 9 swe o
o R o g vl 3% o B &%) (v od wae) |

2 gl i e + arey e, WY o ¥ SHRTE W us 33 Hodte e

< o o AR e o v ¥ ()

aﬁaﬂwwﬁmﬁrﬂww@wﬁ%waﬁmﬂ%mww@n
ﬁwmﬁ,@a%%ﬁ%ﬁam-m%amaﬁrmﬁwﬁﬁl
I 6§ A B 6 e o @ waie A ¥ ol s s ) g9 q
TR i | Lo

| aﬁ!gﬂtﬁzmﬂd‘mm,ﬁﬁarﬁtmﬁarﬂﬂml

ol s+ glo WET, Jo o ¥ o v Ry % 5 Twel mesie ¥ wedi
aﬁ'mﬁﬁmeﬁmwml-mmaﬁzlﬁ’ﬁw@mﬁmﬁm%!(’I‘c‘f%?r)
~ oh v Bl e - o i, o A B e v o A & e &
vt | o o B o

Construction of Over-Bridge on Raiiway Line in Rewari City
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Mr. Speaker : Hon'ble Members, now the Parligmentary Affairs Minister
will move the motion under Rule 15, | '
Finance Minister (Shri Sampat Singh) : Sir, T beg (o move-—

That the proceedings on the. items of business fixed for today, be
exetapted at this day's sitting from the provisions of the Ruie "Sittings
of the Assembly’ indefinitety.

Mr Speaker : Motion moved-—
That the proceedings on the items of business fixed for today, he
exempted at this day’s sitting from the provisions of the Rule 'Sittings
of the Asembly’ indefinitely.
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Mr. Speaker : Question 38— .
That the jﬁﬁcacdings on the items of business fized for today, be
exempted at this day's sitting from the provisions of the Rule "Sittings
‘uf. the Assemnbly' indefinitely,

The motion was carried.

e 16 % o T

Mr. Speaker : Now, the Parlaiamentary Affairs Minister will move the
Motion uader Ruole 16,

Finance Nﬂnister (Shn Sampat Singh) : Sir, 1 beg to move—~

That the Assembly atits rising this day shall stand adjourned sine die.
My, Speaker : Motion moved—

That the Assembly at its rising this day shall stand adjqﬁmed sine die.
Mr. Speaker : Quesimn is— | . “ |

That the Assembly at its rising this day shall stand admumad sine die.

The motion was carried.

| T AN W W FOE
Mr. Speaier : Now, 2 Minister will lay papers on the Table of the House.
Finance Minister (Shri Sampat Singh) : Sir, I beg to lay on the table—

_ The Grant Utilisation Centificate and andit Report for the year 1997-
98 of Chandbary Charan Singh Haryana Agriculroral University, Hisar
asrequired under Section 34(3) of the Haryana and Punjab Agriculmral
{Iniversities Act, 1970,

‘The Annual Report of the Haryana State Industrial Dievelopment
Corporation imited for the vear 1998-99 as raguired wnder Section
(619-A (3} of the Companies Act, 1956

The Audit Report on the Accounts of Haryzna Financial Corporation
for the year 1997-98 as required under Section 37(7) of the State
Financial Corporation Act, 1951,

The Fipance Acconnts of the Goversinent of Haryana for the year
1993-99 in pursuance of the provisions of clanse (2) of Article 151 of
the Constitution of India.



1z o fwer gy (26 =r, 2000

[Shri Sampat Singh) : y o .
The Appropriation Accounts of the Goverament of Haryana for the
year 1998-99 in pursuance of the provisions of clause (2) of Article
151 of the Constitution of India. . .~ - ..

The Report of the Comptroller and Auditir General of India for the
year ended 31st March, 2000, No. 1 (Revenue Receipt) of the Gov-
ernment of Haryana in pursuance of the provisions of clayse (2} of
Axticle 151 of the Constitution of India,

Fo—
1. R eRamn wifiae (o 1), B, 2000

Mr. Speaker : Now, the Finance Minister will introduce the Haryana
Appropriation (No. 1) Bill, 2000 and also move the maotion for its consideration.

Finance Minister (Shri Sampat Sngh) : Sir, I'beg to introduce the Haryana
Appropriation (ND,‘ 1) Bill, 2000,

I also beg to move—

That the Haryana Appropriation (No. 1) Bill he taken into
consideration. at opee, '

Mr. Speaker : Motion moved—

That the Haryana Appropriation (No. 1) Bill he taken into
consideration at once. '

- Mir. Speaker : Questions is—

That the Haryana Appropriation (No. 1) Bill be taken into
consideration at once.

The motion was carried. _
M. Speaker : Now, the House will consider the Bill clanse by ¢lause,
‘ Clavse—2 R
Mr. Speaker 1 Question is—
' That Clause 2 stand part of the Bill.
The motion was carried.
Clavze—3 -
Mr. Speaker : Question is— ‘
" That Clause 3 stand part of the Bill,
' The motion was carried.
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| Schedule
Mr. Speaker : Question is— -
That Schedule be the Schedule of the Bill.
‘ The motion was carried. |
‘ Clanse-—1
M. Speiaker‘: Question is-——
That clanse-} stand part of the Bill.
The motion was carried.
Enacting formula
Mr. Speaker : Question is— '
That Enacting formula be the Enacting Formiuta of thie Bill.
The motion was carried. |
Title
M. Speaker : Question is— |
That Title be the Title of the Bill.
The motion was carried.

Mr. Speaker. :  Now, the Finance Minister wﬂl move t]:lat the Bill ba
passed.

Finance Minister (Shri Samypat Singh) : Sir, T beg to move--—
That the Bill be passed.

Mr. Speaker ; Motion moved-— |
That the Bill be passed.
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Mr. Speaker : Guestion is—

That the Bill be passed.
The motion was carried.

2. & eRawn wiiiasm (o 2) B, 2000

Mr. Spéaker‘: Now, the Finance Minister will introduce the Haryana
Appropriation (No. 2J Bill, 2000 and will also move the motion for its
consideration.

Finance Minister (Shri Sampat Singh) : Sir, 1 beg to introduce the Haryana
Appropriation (No. 2) Bill, 2000,

Sir, T also beg 0 Move—

That the Hﬂkyana Appropriation {No. 2) Bill be taken iato
consideration at once, _

Mr. Speaker : Motion moved—

That the Haryana Appropriation (No. 2) Bill be taken into
consideration at once,
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Mr. Speaker ; Question is—

That the Haryana Appropriation (No. 2) Bill be taken into consid-
eration at once.

The motion was carrizd.
Mz Speaker : Now, the Hlouse will comsider the Bill clause by clause.
Clause—2
Mr. Speaker : Question is—
That Clause-2 stand part of the Bill.
The mntian‘ wds carried.
Clause—3
Mr. Speaker : Question is~——
That Clause-3 stand part of the Bill,
The mation was carried.
Schedule
Mr. Speaker ; Question is— - ‘ o
That Schedule be the Schedule of the BilL, .~
The Jnotian was carried. |
Clavse—1
Mr. Speaker ; Question is—
'I“hal {Clause I stand part of the Bﬂl
The mation was carried,
Enacting Formmnla
M. Speaker : Question i A
' That Enacting Formula be the Enacting Formula of the Bill.
' The motion was carried,
Title
M, Speaker : Queston is—
That Tide be the Title of the Bﬂl
The motion was carried.

Mr. Speaker : Now, the Finance Minister will iumve that the Bill be
passed,
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Finance Minister (Stri Sampat Singh) : Sir, I beg to move—
That the Bill be passed. o
Mr. Spéﬁke‘r 1 Motion moved—.
‘That the Bill be passed.
Mr. Speaker : Question js—
That the Bill be passed,

The motion was carried.

3. & efen vl T (oo faw, 2000

‘ Mr. Speaker : Now, the Chicf Minister wiil Introduce the Haryana
Panchayatt Raj (Amendmient} Bill, 2000 and will also move the motion for its
consideration,

Chief Minister (Shri Om Parkash Chantala) : Sir, T beg to introduce the
Haryana Panchayati Raj (Amendment) Bill, 2000.
Sir, I also beg to move—

That the Haryana Panchayati Raj (Amendment) Bill be taken into
consideration at once,

My, Speaker : Motion moved-—

That the Haryana Panchayati Raj {Amendment} Bill be taken into
consideration.
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Wer, Speaker ; Question js—

‘That the Haryana Panchayau Raj (Amandment) Bﬂl he taken mnto
. gunsidetration at cmcc

The motion was carried. ST
M. Speaker : Now, the: the House will consider thﬁ Bﬂl clausa by clause.
Clause—2
Mr Speaker : Question is—
That Clause~2 stand part of the Bﬂl
The motion was mmed
Clanse——3
Mr. Speaker Question is— -
* That Clause 3 stand part of the Bﬂl
The motion wds carried.
. Clanse—1
~ Mr. Speaker * Quesuon i
That Clause 1 stand part of the Bﬂl
' The motion was carried.’

N

: Enacting Formmla
"My, Speaker : Question 15—
That Enaoun,g Formula be thc Emctmg mema of the Bill.
The motion was carried.
Title
Mr. Speaker : Question is—
| ‘That Titte be the Title of the Bill.
The motion was camed_
M, Speaker : Now, the Chief h/[lmstcr will move that the Bill be passed.
Chief Minister (Shri Om Paﬂcash Chautala) Sir, 1 be:g tu move—
That the Bill be paszed. P
Mr. Speaker : Motion moved-— ' B
That fhe Biil be passed, |
M. Speaker : Question ig=- """
That the Bill be passed.
The motion was carried.. ..
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4. f&mmm(ﬁﬁ)ﬁm 2000

Mr. Speaker : Now, the Minister of State for Local Government will
introduce the Haryana Municipal Corporation (Amendment) Bill, 2000 and will
also move the motion for its consideration.

W T (g ) areinr spmy st ¥ ety T
W () Bl 2000 e v g
e o v a E—
R R e Fior (i) R o dpte R o e )
Mr. Speaker : Motion moved-— o
That the Haryana Musicipal Corporation (Amendment) Bill bé

taken into consideration at oncé.
e

Mr. Speaker : Question ig—

That the Haryana Municipal Corporation (Amendment) Bill be
taken into consideration at once. .

The motion was carried. .
Mr. Speaker : Now, the House will consider the Bill clause by clanse.
. Clause—2
Mr. Speaker : Question is—
- That Clavse 2 stand part of the Bili,
'The motion was carried,
Clause—3
Mr, Speaker : Question jgw—
That Clanse 3 stand part of the Bill.
The motion was carried..
Clause-—1
Mr. Speaker : Question is—
‘That Clause 1 stand part of the Bill. ,
The maotion was carried.. |
Enacting Formuyla
Myr. Speaker : Question is— | o
Thal Enacting Formuia be the Enacting Formula of the Bifl.

The motion was carried,
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‘ Titde
Mr. Speakér + Quiestion 15—
' That Title be the Title of the Bill,
The motion was carried. .
, Mr. Speaker : Now, the Minister of State for Local Government will
move that the Bill be passed. | )
wEw o o R (N g w0 i oy weed, ¥ oawm
RIGUR
o e wfte T =g
Mr. Speaker : Motion moved— -
" That the Bill be passed.
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Mr. Speaker : Question is—
That the Bill be passed.
' The motion was carried.
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siﬁaﬁqwnﬁﬁfma ) 3=, 2000

My, Speaker : Now, the Minister of State fm‘ Local Guvemment will
introduce the Haryana Muonicipal (Ame:ndmemt) Bill, 2000 and will also move
the motion for its cosideration.

g 9 o Al (3 g ) ma@m Hﬁamwmﬁﬁr
(w‘m)ﬁ%ms 2000 T Few g
‘%aaﬁrmmim
. ﬁs%ﬁqwmﬁm(mﬁm ﬁmwmﬁmﬁmm
Mr. Speaker : Motion moved—

That the Haryaba Mumclpal (Amendment) B, he taken into
cnnsmcrauon at onge,

M. Speaker : Question ig-—

That the Haryana Municipal (Amendment) Blll be takan into
c-:)nsmcrauun at once.

; “The motion was camed ‘
| Mr Speaker Now thc Huuse will consider tha Bill clausa by clause
B | . . Clausa—z ‘
o 'Iv.[r Speake.r Questmn s . e
That clause 2 stand part of the Bill, . |
| | The marion was carried. .
' Clagse-3
_Mr. Speaker Quesuon ig——
' That clause 3 stand part of the Bﬂ.l
The mation .was-camed.
- | Clause—1 .
o Mr Speaker Question is—
_That ciause 1 stand part of the Bill N
The motion was carried,
Enacting formula
Mr. Epeaker Question is— o ‘
That Enacting formula be the Enacling fonnuia of the Bilt.

The motion was carried,
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‘ Title
Mr. Speaker : Question is—
That title be the title of the Bill.
The motion was. camed

. Mr. Speaker : Now, the Minister of State ﬁ}r Local governirnent will
ove that the Rill be passed. ‘

WA S 0 AR (o Y o) ¢ e s YRR, ﬁmﬁwrg—
W Toremes aita e o |
Mr. Speaker : Motion moved—
" That the Bill be passed.
Mr. Speaker : Question is— |
That the Bill be passed.

The motion was carried.

6. ﬁwmﬁﬁasqswwmﬁ gﬁmvnaﬁsﬁzqﬂah%m)
fa, 2000
M. Speaker : Now, the Minister of State for Health will introduce the

Punjab Aywrvedic and Unant Practitioners (Haryana amendment and Vahdauon)
Bill, 2000 and will also move the motion For its considerarion.
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Mr Speaker : Motion moved—

That the Puniab Ayvrvedic and Unam Practitioniers (Haryana
Amendment and ijdatmn) Bill be izken into consideration
at once. '

Mr. speaker Question is—

That the Panjab Ayurvcdxc and Unani Pracuuoners (Haryana
Amendment and Vahdation} Bill be taken into considaration
at cnce.

The motion was mm’ed



@22

. Ay T 4o

M. Speaker : Now, the House will consider the Bill clause by clause,

Clause—2
Mr. Speaker ; Question is—
That Clause 2 siand part of the Bill,
The motion was cam'ed.
ClawM

, Mr Speaker Qucstmn g

That Clause 3 stand part of the Bill.
 The motion was cartied.
Claus“
Mr. Speaker : Question js— |

That Clause 4 stand part of the Bill,

The motion was carried.
(.lauseﬁl
Mr Speaker Qumstinn fgor
That Clanse 1 stand part of the BiIL.
|  The motion was carried,
b Enacting Formula

Mr Speaker Quesucxn ige

| That enacnng fmmula be the Fnactmg formula nt the Bill.

The mation ways carried.
Title .
M, Speaker : Quéstion is—
That Tifle be the title of the Bill.

The motion was carried.

M. Speaker : Now, the Minister of State for He.alth will move that the

Bill be passed,
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Mr. Speaker : Motion moved-—
That the Bill be passad. -
Mr. Speaker : Question i
That the Bill be passed. -
The motion was carried. .

7.&3&%%%@{%\(&%)%@,@0@0

M. Speaker : Now, the Chief Minister will introduce the Haryana general
Sales Tax (Amendment) Bill, 2000 aﬂd will also move the motion for its
consideration.

Chief Mintster (Shri Om Parkash Chautala) : Sir, I beg to introduce the
Haryana General Sales Tax (Amendment) Bill, 2000.

Sir, I also beg o move-——

That the Haryana General Sales Tax (Am:mdment) Bﬂl be taken
iate constderation at once,

Mr. Speaker : Motion moved—

Thar the Haryana General Sales Tax (Amendment) Bﬂl be laken
into consideration at once.

Mr. Speaker : Question is—

“That the Haryana General Sales Tax (Amendmm) Bill be taken
ipto consideration at once.

The motion was carried.
Mr. Speaker : Now, the H.ouée. will consider the Bill clause by clause.
a Clanse——2 |
M. &peaker Question ig-
That Clause 2 stand part of the Bill.
The motion was carried.
Clange—3
Mr. Speaker ; Ouestion is— '
That Clause 3 stand part of the Biii.
. The motion was carried.
Clanse-—4

M. Speaker : 1 have received a notice of amendment to tl:us ‘b‘lﬁuse from
Shri Om Parkash Chaotala, Chief Minister. He may please move his motion.
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Chief Minister (Shri Om Parkzsh Chantala) ; Sir, ] beg to move-.
That the proposed sub-clause(v) of Clause 4 be omitted.
M. Speaker : Motion moved— ‘ . .
That the proposed sub-clause(v) 6f Clanse 4 be omitted.
Mr. Speaker ; Cuestion is—
That the proposed sub-clawse(v) Clanse 4 be omitted.
S " The motion was carried.
.+ Mir. Speaker ¢ Question s o
" ‘That Clause 4, as amended, stand part of the Bl
| The motion was carried,
| Clauso—5
Mr. Speaker : Question is—
" That Clause 5 stand part of the Bill,
The motion was carried.
S . Clange1.
M, Speaker : Quesﬁqn i | ”
That Clause 1 stand past of the Bill,
i | The moribn was carried.
Enacting Formula
My Speaker = Question is—
That enacting formula be the Enas:ung fnrmula of the Bﬂl
The motion was carried. o
| - Tite ‘
M. Speaker ; Onestion o
That Tidle be the title of the Bill.
The motion was carried,

Mr. Speaker : Now, the Chief Minister will move that the Bill, as
amended, be passed,

Chm Minister (Stri Om Parlcﬂsh Chautala) : S:r, I bcg m MOVe——
 That the Bi]l as amended, be passed.
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M. Speaker : Motion moved— .
“Chat the Bill, as amended, be passed.
Mr, Speaker : Question is— Ny

That the Bill, 4s amended, be passed. -~ -
The motion was carried.

e TPl .

g i e (e ) B, 2000
~ Mr. Speaker : Now, the Revenue Minister wﬂlintxﬂduce the Indian Stamp
(Haryana Amendment) Bill, 2000 and will also move the motion for its
consideration, ‘ : | o :
e s stEer S (e e i) o e, e 2 (2R
siafrert) Terdremh, 2000 SEET U ) : o
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iy i o et o) s g e R AL
Mr..éégakar:Moﬁﬂnmoved% o o o
' That the Indian Stamp (Haryana Amendment) Bill be raken info
. consideration at once.
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Mr. Speaker : Question is—

That the Indian Stamp (Haryana Amendment) Bill be taken into
consideration at once.

The mation was camed
Mr. "npeakar ‘Now, the House will considex u‘m Bin dausa by clausa
Clanse-—2 :
Mr. Speaker : Question is—
That Clause 2 stand part of the Bilt,
- The nmtian was carried.
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[Mr. Speaket]
' Clause-w~]1
Mr Sp&aker :"Qﬁésﬁon is—
That Clause 1 gtand part of the BHIL )
o The motion was carried.
. . Enacting Furmula
Mt‘ Speaker Questmﬂ i :
' - That Enacting Formula be the metmg Formm;t af the Bﬂl
The motion was carried. ‘
o Title .
, Mr 'Si)eékaf H Qué;ﬁﬂn is—
 That Title be the Tidlo of the Bill |
| I?w wmotion was mmed -

Mr. Speaker Now, the Revenve Minister w111 move t.hat t:he Bﬂl be:
passed

mwwwﬂwﬂ(ﬁr&ﬁtmﬁfﬁ'@) m,ﬂﬁmw‘tﬂr@—
. BohwuRaBmem
M. Speaker : Motion moved—
"~ That the Bill be passed.
Mr. Speaker : Question is—
That the Bill be passed.

The motion was carried.
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Mz, Speaker Ncw the Hrmse is admumed sine-die. . o

*11.03 His. {The Sabha then *adjoumed sme~dle)
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